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2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Cons-
titution of India.”

(4)

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Manipur Appropriation Bill,
1969, as passed by Lok Sabha at
its sitting held on the 20th Decem-
ber, 1969.

2. The Speaker has certified
this Bill is a Money BilL.”

&)

“In accordance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Bihar Appropriation Bill,
1969, as passed by Lok Sabha at its
sitting held on the 22nd December,

1969.

2. The Speaker has certified that
this Bill is a Money Bill.”

Sir, 1 lay a copy of each of
above Bills on the Table.

that

the

1. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE FOREIGN EXCHANGE
REGULATION  (AMENDMENT)
ORDINANCE, 1969 (NO. 9 OF
1969)

II. THE FOREIGN EXCHANGE RE-
GULATION (AMENDMENT)
BILL, 1969—Contd.

MR. DEPUTY CHAIRMAN : Mr.
Shejwalkar, do you want to say some-
thing in reply?

st qlo Fo TWFA®T : §, ITAAHIT
5 ArE WA oY ¥ A FW Al A
FT IAX a8 F§ FL AL faom v fF o
% gR g ¥ q A F qg IqL & |
A ey d JA R a7 A IFF G T
% g
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SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) : If the Minister feels
that he can substantiate his arguments
which he did not do in his introductor);
speech, then he should do it and can
formally reply to the debate in the end.

SHRI P. C. SETHI: I do not k
whether I can reply now. Of coursem;)vz
has moved the Resolution. ’

SHRI SUNDAR SINGH BHAN-
DARI: You have a right to finish tI;e
dgbate in the.end. But there are cer-
tain points which he wants and the may
have clarifications on them.

MR. DEPUTY CHAIRMAN: M
Shejwalkar, you have moved the mc;-;
tion and you can reply now. Please

try to be brief.

st Ao Fo TwadA®T : ITAWNRT
WEled, aread § A WUl g X @
a1 f& St 47 g gufrem g 9 9T
IAL §B AT AT wwAr S 2L .

N e fag werdt ¢ T A A

S Ao Fo ANIWFT : IYAT T TG
FT @ AT AL & AL Fd | FAT F€ 7
G w1 o9 @8 guoar &y
g §9 wew §  Sufeam fF3 9 gawT
FT I Far ¥ fear o) gamar fw
gl e 1 faorr fagrae wra § ger
AT Arfesea 13 agw< 7 srwer § v,
a =1¢ feT & arz & |z 437 qrar Av
W AR 9% @F A AT FAT 97 W E
f& FTE FTOO0 wTAATE wEO AT ¥ ALY
agrT & goe FE 51 fAog Q7 &
e & g9 FF T AR OF aFd 9,
AT Tt i = g% | A mT aF
A T THAT FEATE FW FI HAH-
FAT 787 qust AT = feq T Fadr
TR AT TE, TART IAL Fra i AHT
a% &t fear | w1 A5 % ard FuT
gfgr a1 fafacer wga #1 a1 faw=i
FY caey g7 AT v f&7 7 9 faw &
AT AT TAHUIE FT AT ATH ATAT &

-
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forad fF @gq s gra@laT v a@
oy et safad uwew & AR AT
fagqr | # a8 GWE AET AFAT KT F AT
7g aT% Fga1 Agar § & s ¥ ug
Fredizaaaa TET w1 e g F e
1< f27 % arg 457 ATAT g1 AT AW
oa A% F1 AR A1 | F AT G
fir wiedegea § wfea w1 arfaws
2 o 9EF  ARiT T ATET AT L)
& wa f5 wifgde @ar s AT g%
TR ¥ AR ATH R AET FT GE
QT F FT ATFIL TR FY AGT (8T
qar 3§ awaar £ F gEd awer i
F Aa¢ G ot B Aw fag & st
fo wrEd T oA WaATAl FT FEEW
feprr & it o gy afam & faar TR
37 IO U FTCY HIT F A HAH
far & 0 st aner = fadl &1
FAATL ARl (FAT T 1 FAT TALAL; 9T,
= AT AN o TF WeE W) A et
wirem ¥ Fr TE AR = 4 AWE-
qdF o7 (Aaad HIAT ATRAT & fa areqa
¥ 7 & F9 @ a7q ¥ (qq &1 27 Al
= < 37 faet Y AEdEw H AT ATlEd,
AT ENEFTT ARl FEAT TTiEs |
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SHRI P. C. SETHI : Sir, during the
course of the debate hon’ble Mr. Shej-
walkar, Mr. Cbandra Shekhar, Mr.
Bhupesh Gupta, Mr. Pande, Mr. Me-
non, Mr. Appan and lastly, again Mr.
Shejwalkar made some points. 1 would
briefly touch the various points which
have been mentioned by the hon’ble
Members. As far as the general ma-
chinery about checking smuggling and
the evasion of the Foreign Exchapge
(Regulation) Act is concerned, certainly
the machinery does need augmentation.
Under the Enforcement Directorate,
now we have opened some branches at
Bombay, Calcutta and Madras and the
machinery is being strengthened.

Not only that, in order to .check the
smuggling activities we aré using yachts

[ RAJYA SABHA ]
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and the various dhows which have
been captured from the Arabs. So the
machinery is being made more vigilant.
Even in the last Session the Customs Act
was changed and now, as far as the
smuggling of silver is concerned, that
has come down considerably so much
so that the price of silver has come
down since then from about Rs. 580
to Rs. 480. Therefore, to that extent
this particular boat which was respon-
sible for smuggling and thereby inflict-
ing a great loss of our country is being
looked after.

As far as punishment under this par-
ticular Act is concerned, the Customs
Act would be applicable and the pu-
nishment for wrong declarations could
be extended to two years and the penal-
ty also would be five times the value of
the goods. To that extent, therefore,
the punishment is also being enhanced
in this particular case. Sir, it is true
that this is an old Act, as was point-
ed ocut by Mr. Chandra Shekhar and
also by Mr. Bhupesh Gupta, and there
was no need to change it because in
lieu of the Hich Court decisions we
were under the impression that the in-
terpretation that we have about this par-
ticular law is correct. But the situa-
tion has changed on account of the
Supreme Court decision. But I would
certainly like to mention, Sir, that the
¢ntire matter is under scrutiny in the
Ministry and we would come forward
with a more comprehensive legislation
about foreign exchange regulation after
some time so that we could have the
enlire Act reviewed in a proper man-
ner.

As tar as the complaint of Mr. Chan-
drasekharan that there is no proper
officer at Kerala and the people have
to rush to Madras is concerned, 1
would certainly look into this. But, as
I said, there is lack of officers. How-
ever, we are trying to strengthen the
machinery and this complaint will be
looked after.

As far as the misuse of authority is
concerned, I could only assure that if
any complaint about the misuse of
authority is brought to our notice, we
shall look into it. Even otherwise,
whiie framing the rules we would try
to see that there is no improper use of
this authority which has been given to
the Customs Officer.
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Mr. Bhubesh Gupta also mentioned
about the loss of foreign exchange in
the export-import trade. As far as
import is concerned, it is mostly_ in the
Government sector. The S.T.C. is there.
The policy is to have the import gra-
dually, on an increasing scale, in the
public sector. As far as exports are
concerned, Mr. Bhupesh Gupta mention-
ed that there is a gap between our fo-
1eign exchange earnings and imports of
the order of Rs. 2,450 crores and, there-
fore, it will not be desirable to lose the
most valuable foreign exchange. To
that extent we will have to move in a
cautious manner as far as exports are
concerned to bridge the gap between the
export and the import trade. To that
extent it should be our endeavour to
close this gap rather than go on an
idealogical basis only. That is why it
is being envisaged that in the Fourth
Plan period, if the improvement in the
export trade is to the tune of 7 per cent.,
we shall be able to bridge the gap bet-
ween exporis and imports, and by
1979-80 we shall find ourselves in a
happy position where we shall have a
surplus between the export and import
trade. That is the present programme.
Therefore, I would only say that we are
not averse to this idea of nationalisa-
fion. Certainly, to that extent it is
possible. We can extend the arena but
we will have to have a cautious ap-
proach in this particular matter because
the earning of foreign exchange is very
important for us and we shall have to
keep that objective before us,

Mr. Bhupesh Gupta was very much
pleased to make remark that between

Mrs. Sinha and myself he would pre-
fer me.

SHRI SUNDAR"™ SINGH BHAN.-
DARI : Mr. Bhupesh Gupta is not here.

SHRI P. C. SETHI : I cannot help it.

SHRI SUNDAR SINGH BHAN-

DARI : So it is no use this going on
record.

SHRI P. C. SETHI : We would possi-
bly 2o through the record. Sir, it would
have been much better it he would have
made the seleciion between the common

sex and not between myself and Mrs.
Sinha.

[22 DLC. 1969 ]
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SHRI K. CHANDRASEKHARAN :

It may be brought out in ‘the synopsis
for tomorrow.

SHRI P. C. SETHI: As far as Mr.
Pande is concerned, he made a particu-
lar remark, namely, that Indian cyr-
rency is not being accepted by the Ajr-
India. Sir, the position is this. The
Indian currency is not allowed to be
taken out. Besides, the Indian currency
notes which are in vogue in India, the
similar type of currency is not in vo-
gue in those areas where we have allow-
ed it. There the currency notes are
absclutely ditferent. Therefore, it will
be very difficult to find whether this
currency has gone there from India or
it has come from anywhere else,
Therefore, we have prohibited the use
of Indian currency. Therefore, the
cu-rency is not being accepted by the
Air-India, Anyhow, he wanted me to
have a second look at it. I would fur-
ther examine this matter and see whes
ther something could be done about it.
But as the present position stands, 1 do
not think there is any further scope in
this matter. Then, Mr. Menon said
that this Act is not quite adequate, |
have already said that we are thin
of a comprehensive legislation in
matter and we would certainly go into
these aspects. A question was also
raised about the overiavoicing and under-
invoicing going on since long, We have
made the machinery more vigilant and
to the extent possible, we are looking
into it. We are also thinking of hav-
ing some intelligence in such countries
wherefrom we can get proper informa-
tion because it is difficult for the Re-
serve Bank only to get information
through its own agencies.  Therefore,
we will have to keep contact points in

those areas where it is absolutely neces-
sary.

king
this

Sir, Mr. Appan has made the point
that our foreign loans are increasing and
our indebtedness is large. Certainly,
Sir, in an accelerated growth, in which
we are involved, we do need foreign
assislance and to that extent, foreign
assistance is being taken. I am quite
sure when our foreign trade position
improves, our vosition would certainly
change. As far as our reserves are
concerned, certainly they had come
down considerably from what they wer¢
in the beginning. But since the las!
two years the reserves position is again
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[Shri P. C. Sethi]

improving and we are moving in  a
happy direction. And I am quite sure
the hon. Member would appreciate it.
As for the complaint he has made about
the Indian Institute of Foreign Trade,
they are receiving grants from the Mi-
nisiry of Foreign Trade and they are
concerned with that Ministry. I can
only say that I would pass on whatever
complaints he has made about it to the
concerned Ministry. As far as this Bill
is concerned, I have already said that
there is nothing much in it and it is
only in view of the Supreme Court
decision we had to come before the hon.
House. As far as the Ordinance is

concerned, I certainly appreciate the
hon. Member’s feeling that it should
have been done earlier because the

Supreme Court Jdecision came in Sep-
tember. Certainly we should examine
this question whether we can move in
this direction a little more swiftly. But
there was no intention of this nature
that we should not respect the wishes
of this House. I accept, Sir, that this
particular Ordinance could have been
brought a little earffer, but we took
certain time in various consultations and
that is how it was delayed. It was ab-
solutely necessary to bring this legisla-
tion before the House and that is why
we took the earliest opportunity to come
before this House with it.

SHRI SUNDAR SINGH BHAN-
DARI: When you are going to bring
a comprehensive Bill, what would you
have lost bad you not brought this Bill?

MR. DEPUTY CHAIRMAN: He
has already réplied to that point.

The question is:

“This House disapproves the Fo-
1eign Exchange Regulation (Amend-
ment) Ordinance, 1969 No. 9 of
1969) promulgated by the President
on the 13th November, 1969.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Foreign Exchange Regulation Act,
1947, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted,

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMA
shall now tak N: We
sideration. ake up clause by clause con-

C
Bill.lauses 2 to 4 were added to the

Clause 1, the Enacting Fo
the Title were added to s;he Br;;?da and

SHRI P. C. SETHI: Sir, I move:
“That the Bill be passed.”

The question was proposed.

s g fag werdy : T X O
gearas fagas st I frar &, aof
AT 9T F HIT F  ATHA TS ®T
& SFr Few gufeqg aff w7 owF €
f& 7z awiaT fadga® 7@ ama  &m@T
wfrard #4071 ar | IR ¥ F R®
fatas @ N ara & o g gfaardy
1T 9T 3§ FATT 9T FAT o0 | HA
et arvET & fr BE v Prdw
7T TNFTT F AT F F0 49 fadaw
Y 71 # 31T I & vt 3T A qT-
Fre Fr oo faiil & ogfo v g fa
s T off gOw FE F KAl F g
T FIE U BRI G I G I
yew AT ¢ A uF gavad fagaw
et & e wuigw favas @@ auy
g 9 a% fed 9y g fv ow wifee
g fam ATAT A @R e =7 awal
a7 fa=re feaT s | | AEar g, a
Fifgfaeg faq @ &1 am & ok
5 Oar gme  GfFard ®9 F AT
Tt gua ATAWF g, W@ AFC T feafy
Ter 2, o wiacy & Qa7 dotew fadas
gz ¥ wraq  Safeug a8 s =nfed
#ix gafax & =wgwr 5 @ fagas &
wreg § WY UF sreataa (o e w9 a%
ag wifefas faw  oiffaraee & amd
gufena vt fagd s g2 AT fadely
el ¥ amy ¥ frar s @
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B aFr | T &Y qUAl F qeaeq § eqed)
T AT |

sdro "o &3 : gugunfs wdiaw
FAT HY TG F FT, T aF oA faw
FTAEAD AR T @T AT RE 5 12
T | & ggq F1 wezvg afasiiay &
T4 qia &1 AfgFT oG fF 77 age a
A AT &) #Ad F I F 3T
MU Ea T 1 IAFT T AT
TF < | TAF AT 99 | grEard & faoi
gHIT 97 § 97§ T F1I0 59 -
FIT F7 JTAWT A7 1T AF4T QT &
FfwT g & 7 9O FE T 49Aar 52
fata fear f& 1210 1 % gea feweriom
Faet feqatma & f@gd g, vad sew
sratfdia F1 ag wfgwcaf g fa o
T2 T 1A A1 &1 VF 2, FHF IT
ANT FT FIT 20 F qzF v Auwig
faar Tar &, 37 9T FTIATET FIA K71, IO%
HAATT FTAATET F AT Arfzd | gy
73AT 7g & fF weFg woq  fesdimw
faT &1 a1 98 ;W AT FrE fagr A0y
A fwcars d sqamia fadrs 4194
FIGATE &1 AT | 29 9T FIE AHATH
g FT M A X IA FROT, H
faorar ¥ FU gHA ST TA gHT ITF
g faw w@r g, weFT oAm Faw
gar i W 2 fa sw feafs #v &
3 ¥ off, FTa4q @7 94 W gHy
1§ ofR7dT ady fFar ard awAar Fearg
gravfedta &1 it afuwre faqr gar @
ag 378 Af"g g AT G HF o
[WT T T F qrawa N wrer 1 faw
AT A 7 Fw g faaw a9z § 2
faga® T 997 |

qgt aF WA qAI%w FT oA FAT
fF s X F ard wrAdT )
fo ®RA TFAY7a F7  qEawy By

THR A TET AT TFA g, faden quv Ay
7—6 R. $./70

[22 DEC.
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fFa g%1T § =141 A1 FFAT §, =AH
T g1 47 #301, A IA AAA F1
IS F7 YE & AT TA AAA H A
uFHIEq ®1 W T A ST A AT F
TIAT &1 39 AL FIA 1 UF A4T &G
JI1T FF SIFA ¥ GTHA  ATAT SATAT |

sit geat tag werdt : v Fwrg fafea
TG a7 qHT |

st Yo wro |31 : ¢ fafrag ardia
T qYT AAEA AT

ot graT fog WEY : A a1 2w
difdde € 1

MR. DEPUTY CHAIRMAN: The
question is:

“That the BNl be passed.”

The motion was adopted.

THE BIHAR LAND REFORMS

LAWS {(REGULATING MINES
AND MINERALS) VALIDATION
BILL, 1969

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
METALS (SHRI JAGANNATH
RAQ): Mr. Deputy Chairman, Sir, I
beg to move:

“That the Bill to validate certain
provisions contained in the Bihar
Land Reforms Act, 1950, and the
Bihar Minor Mineral Concession
Rules, 1964, and action taken and
things don® in coanection therewitl,
as passed by the Lok Sabha, be taken
into consideration.”

Sir, the Supreme Court in its judg-
ment in the Baijnath Kedia’s case, dated
29th August, 1969, held that to the
cxtent of the topics covered by the Par-
liamentary legislation (The Mines and
Minerals (Regulation and Development)
Act, 1957), the powers of the State
legislatures are excluded. It held further
that after the creation of statutory min-
ing leases under the provisions of the



